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CENTRAL AD~.\INI3 TRATIVE TRIBLNAL 

ALL*tABAD BENCH 
ALLAHABAD 

Original Applicdtion No. 326 of 1999 -

Allahabad this the 06th day of September,1999 

Hon•ble tv\I'.S.K.I. Naqyi, ~ember LL) 

Anand swaroop, Son of Sri Ram Q)andra, r es ident 
of Quarter No.11-B, Railway Colony, Ram Nagar, 

Nainital. 

Applicant 

By Advocate shri D.K. __ s_m_n_i_.._.~~~ 

versus 

l. U1ion of India through the Chairman, Railway 
Board, Rail Bhawan, New Delhi. 

2. TI-le General Manager, North~Eastern Railway, 
Gorakhpur. 

3. Divisional Railway Manager(Karmik), Izzat Nagar, 
sareilly. 

4. 3unior B'lgineer, Electric~Chargemen, Kashipur, 
Nainital. 

Respondents 

BY Advocate iqn.Sadhna Sri,vastava 

Q _!! .Q .§ _B( Oral) 

By Hon•bl~_. Mr. S. K..I. Na!vi, Me.rnber ( J_j_ 

Shri Anand ~waroop pref erred this O.A. 

with the prayer that a suitable crder be passed 

••••••• pg.2/-

I I 



• 

' 

• ., 
.. 

• 

• 
J . ,. 

' 

• • 2 •• 
• • • • 

quashing the impugned transfer order dated 03.11.98 

issued by the General Manager(Kirmik) Gorakhpur. 

'There iS als o a prayer for interim relief almost 

to the same effect, staying the implementati~n of . . 
impugned transfer order. By the order dcted 19.4.99, 

this sench has directed the respondent no.3 to decide 

the pending representation of the applicant in respect 

of his transfer and to dispose of the matter within 

the period of two months from the date of receipt of 

.4;.A~ copy of the order. It is not in dispute by the 

learned couns el f or the rival contesting parties 

that the representation as ref erred t c in the order 

dated 19.4.1999 by this Bench, has already been ~is­

posed of and rejected by the order dated 13.5.1999. 

lhis order has been impugned by the applicant in 

another O.A.No.756 of 1999. U'lder the circumstances, 

there remains no relevdnce t o continue this O.A.No • 

326/99, which is dismissed being infructuous • 

Judicial Member 
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/M.M,./ 
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